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M. B.KeSharma for the respondents.
this app!ica.tlo.n l‘s s Mr. B.KeSharma desires to take instructions. |
form and within time. : - : v o
€. F. of Rs. 50)- Prima facie unless the respondents explain
deposited vide all the circumstances relating to the previous
IPO/BD No. 32—;2:349" order there appears ceuse to consider interim
Dated z@‘ K‘ e‘ -QC* / relief. Adjournsd to 20,9.95 to enable the
A . .
W'// responcents to offer their saye
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B, Nostmow é M
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trd
20.9.95 Mr A.Deb Roy for the applicants.
TRT -1 o Mr B.K.Sharma for the respondents.
<y {%? ghi%“(é&ﬂ&%" By consent case is taken up for
20.9,9C ansedl ‘@"M‘J‘;p final hearing. Arguments of both the
A S A & 128
ow ' counsel heard and concluded. Judgment
role . D Ne. SRAP - K ‘ e .
r . _ delivered in open Court. The application
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CEWTRAL SDMINISTRATIVE TRIBUNAL
GUWAHATI BENCH ::: GUWAHATI=S.,
0.A. 0. 202 of 1995,
X XX X% '
DATE OF DECIsIon _20.9.1995.
—5ri.B.Chakraborty & 8. others. ___ ' -+ (PETITIONER(S)
, . «ADVOCATE FOR THE
shri A.Deb Roy. .. . __ . PETITIOHER (S)
.
VERSUS
Union of India & Ors, o RESPONDENT (8)
~ : - i - RDYD F
Shri B,K.Sharma, : RgéSEQEEN}UR(g?E

THE HON'BLE JUSTICE SHRI B.M,G.CHAUDHARI,VICE-CHAIRMAN,
THE HON!'BLE SHRI G.L.SANGLYINE, MEMBER (ADMN.)

e

1. Whether Reporters of local paperé may be alloued to %7#?7
sce the Judgment ?
2. To be referred to the Reparter or not ?.

Whether thelr Lordshlps wish to see the fair Copy of -
the judgment 7 - ﬁﬁv

4, Whether the Judgment is to be 01rculated to the other
Benches ? . .

- At
Judgment delivered by Hon'ble . 1ce—Cha1rman.

\
s



CENTRAL AOMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

A

~ Original Application No. 202 of 1995,

"Date of Order : This the 20th Day of September,1995.

Justice Shri M.G.Chaudhari,Vice~Chairman,

Shri G.L.Sanglyine, Member (Administrative). )
1. Sri Barun Chakraborty,

2., Sri Parimal Chandra Sarkar,

3. Sri Utpal Kanti Bose,

4, Sti Bhanulal Debnath,

5. Sri Dilip Kumar Mazumdar, .

6., Sri Biswanath Mazumder, : L

7. Sri Bhola Prasad Kanu, T

8. Sri Phani Bhusan Dey & . '
9. Sri Keshab Chandra Dey e« o« Applicants -

“All the applicants are Substitute Porters in Traffic
Department. No.1 to 5 and 7 to 9 are working under the
Area Officer,N.F.Railuay,Guuahati and No.6 is working
under Station Superintendent Lumding,P.0. Lumding

By Advocate Shri A.Deb Roy.
- Versus =~
1., Union of India

Through the General Manager,
N.fF,Railuay, Maligaon,Guwahati=11.

2. Divisional Raiany‘Nanager,(P) B ' ; : -
N.F.Railway, Lumding, P.0.Lumding. . « « Respondents.

" By Advocate Shri B.K.Sharma,

CHAUDHARI J.(V.C)

Heard both the sides.

We direCted.by1Pur order dated 15.12,94 in O.A.No.
22/93"that'the fespbndents should consider conferring temporary -
statgsfupon the applicants and tb give them opportuqity of |
being é@aéened‘For empanélﬁent'Fdr reqular appointment~againsti
vacancies as may arise from time to time. Nouw by Annexure=5
dated 11.2.95 the respondents have calledr53 TraFFic_Spbstitute
Portérs for screening test to be\held tomorrouw i.e. 21;9795.

By this 0.A. the applicants seeﬁ a direction to the respondents

' . . E -&%4ﬂ;// | ~ contd. 2...
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to allow them to appear at the aforesaid screening test

and thereafter give them regular posting in order of inter-

‘se-seniority.,

2. Annexure-5 clearly states that those Traffic Substitute

Porters who were engaged prior to 1.1.1981 and haVe been
granted temporary status under the order dated 22 12. 1992
Annexure—z have been called for the test. Annexure—Z shous
that temporary status was granted to 54 persons nou included‘
in Annekure-é‘except one on the foqting that they were engaged -
prior to 1.1.1981 and had completed 120 days work. The
screeningftest therefore is clearly &e being held for that

class of workers who were ehgaged prior to j.1.1981 and have
otheruise become eligible to get the temporary status.

3. . Admittedly as stated in page 4 of the O.Asall the
applicants have been engaged after 1.1.1981 and they ha»eﬁﬂﬂuigi
alsg:zntltled to beLgQQStgzgdtg;g;gzﬁﬂs;gtus. They cannot .
therefore be @ffected by the screenlng test which is being

Héld nor aréceligible to be allouad to appear at that screening
test. - ", A\ | |

4, | The learned counsel for thé'applicants now contends
that possibly s;me'of tﬁe cahdidates-mentioned in Annexure=-5 |

vere not factually engaged prior to 1.1.1981. This contention’

is not raised in the 0.A. and therefore we cannot gd into

that: question on assumption or hypéthetic arqument. Lastly,
in sofar as the compllance with the directiongin the earller
c. A. is concerned that standgon dlf?erent footing and the
respondents are bound to comply with those directions within
the ambit of those directions. Apparently it does not appear
that the respondents have taken any steps in the light of
those dlrectlons so far. The proper course for the applloants

uould be to seek directions by appropriate application in

0.A. 22/93 That will: a?ford an opportunlty

M/ ‘Contd- Jeeee .

the sald‘O.A. i.e.
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G/// somnatidy rejected. There will be no order as to costs.

to the respondents to explain the position as regards compliance

with the directions giveﬁ in that 0,A. If it would be found

‘that the applicants had a right to be screened alonguith the

candldates in Annexure-s it will be open to seek fresh

psl™
screenlng and consequentlal rellefs notu1thstand1nqﬁthe respon=-
dentsvmlght take steps to regularise the candidates mentioned
in Annexure=5, U;th the remedy being open to the applicants
to be adopted in 0.A.22/93 and as the screening is taking
pléce with regard'tb'such category of persons in which category
the applicants do not fall, we find no caﬁse disclosed for
consideration in the O.A. Any dispute as régards seniority of
ghe applicants vis-a-vis the candidates in Annexure=5 can
arise only after the applicants\ggt tempoiary'status and
become eligible for ragularisation in pﬂréuance of.order in
0. A, 22/93 Such a qugstlon does not arise in this application.
S, Consequently without preJudlce to the right of the
applicants to seek directions if so advised for compliance of
the order in 0.,A.22/93 in accbrdance with the rules and
subject to the observations made herein above about ﬁfe
position of applicants vis=a=-vis Qhe persons in Annexure-5

as no cause of action is disclosed the application is

f. b

( G.L.SANGLYANE ) | ( M.G,CHAUDHARI )
MEMBER (A) , ‘ VICE~-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL QT—
GUWAHATT BENCH
an application under section 19 of the Administrative
- Tribunal Act. 1985.
O.d. JB2 of 1995
Sri Barun Chakraborty and others.
~Versus-
'The Union of India and others.
INDEX
Sl.No. Particulars of Document Annexure No. Page No.
1. Memo No. E/227/Subs/81(T) | I 12— 14
Dtd. 11=-2-87 |
2., Memo No. E IV/Gr-II/ET(TS) 2 19 - '6
Dtd. 22-12-92
3. Order dtd. 24-3-94 passed
17 - €
in 0.A.22/93 3
4, Notification dtd. 25-3-94% 4 | 9

Se. Office order dated 11-9=95

of DRHM(D)LMG 5 20

Contde 2ecessace
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DETAIL OF APPLICATION

1. PARTICULAR OF APPLICANTS :-

1. Sri Barun Chakraborty.
S/0 Sri Nani Gopal Chakraborty.

2. Sri Parimal Chandra Sarkar.
S/0 Sri Suresh Chandra Sarkar.

3. Sri Utpal Kanti Bose.
S/0 Late Niranjan Bose

4, Sri Bhanulal Debnath.
S/0 Late Gagan Chandra Debnath

5. Sri Dilip Kumar Mazumder.
8/0 Late Kartik Chandra Mazumder.

6. Sri Biswanath Mazumder. ]
5/0 Late Birendra Kumar Mazumder.

7. Sri Bhola Prasad Kanu.
| S/0 Late Sitaram Kanu.

8. Sri Phani Bhusan Dey.
- 8/0 Late Iswar Chandra Dey.

9. Sri Keshab Chandra Dey.
~ 8/0 Late Prafulla Kumar Dey.

all are situete substitute porters in traffic department

No. 1 t0o 5 and 7 to 9 are working under the @rea Officer

N.F.Railway Guwahati and No.6 is working under station

superintendent Lumding P.O. Lumding.

2. PARTICULAR OF RESPONDENTS :-

f{. Union of India.
Through the General Manager,
N.F.Railway, Maligaon, Guwahati - 11.
2. Divisional Railway Manager (p) |

N.FeRailway Lumding. P.0O. Lumding.

Contd.
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3. PARTICULARS OF ORDER AGAINST WHICH APPLICATION IS MADE 3=

Office order No.E/227/1/IM/Tfc/Subs/Pt.III dtd.
11-9=95 issued by the respondent no.2 on the subject scree-

ning-test of substitute porters of L.M.G. Division.

4. JURISDICTION OF THE TRIBUNAL s~

The applicants declare that the subject matters of
the order against which they want redressal is with in the

Jurisdiction of this Tribunal.

5. LIMITATION 3-

The applicants further déclare that the application
is within the limitation in secdtion 21 of the 2Administrative

Tribunal act 1985.

6. FACTS OF THE CASE :-

6. (i) That the applicants are citizens of India and perman=-

ent residents of Guwahati in the State of Assam.

6. (ii) That the applicants WEXBXENXSEERXXEXKXRRXREXINENEXUE

are all substitute parters in the Traffic Department,

e s T

No. 1 to 5 and 7 to 9 are working under the Area Officer

N.F.Railway; Guwahati, and No.6 is working under the
Station Superintendent, Lumding. They are working as
substitute Railway Employees continuously since 1981

or 1982.

The particular of order of appointment as

substitute and date of Joining are as follows i-

COntd- 4. seocse




Sl.No. Namesof substitute porters. order No. date of

Joining
1. Sri Barun Chakraborty. EM/12/80/28
: ' Dt. 26-12-80 19-1-81
2. Sri Parimal Ch. Sarkar. EM/7/81/64
, Dt.19f7-81 29-8-81,
3. Sri Utpal Kanti Bose. EM/3/81/91
Dt.31=-3-81 28=-4-81
4, Sri Bhanulal Debnath. EM/8/80/263
dEr3ombmmm-
Dta 3-8-80 7“3"'820
5. Sri Dilip Kr. Mazumder. EN/5/80242
6. Sri Biswanath Mazumder. EM/2/81/63
dt.21-3~82 28-1=81,
7- Sri Bhola Pd. Kanu. EM/7/81/36
dt.21-2-81. 25-4-82
8. Sri Phani Bhusan Dey. EM/2/81/36
9. Sri Keshab Ch.Dey. EM/5/81/71

Dto 24"’5"810 11-6"81.

6(iii) That the applicants having completed acontinuous

8
.

period of 120 working days long back, are entitled to get

temporary status and consequential benefit of temporary

Railway Employee and also entitled to get regularisation

after see screening as per their inter-se seniority.

6(iV) That the last seniority list of the casual and substi-

tute workers was published from the office Of the respondent
No.2 in 1987, vide memo no.E/227/Subs/81(T) dtd. 11-2-87.
The sald list was prepared in order of seniority of the date
of joining and it was mentioned therein that the eriteria °

Wlexe Fstal wo. o] mtduwd
for seniority was total No. of working days where-tetei-Rér
is same date of bisk birth would be taken as criteria for

the purpose of seniority of the candidates and that they will

be called for screening test from the above list on senioritg

Al

basis as per requierment. ‘ ‘ ‘
Contde Secee
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The total No. of candidates in the seniority list
of 1987 is 124 and applicants name occurs in serial Nos. 79
,90,91,108,122,11,88,87 and 89 respectively. Be it stated here

P

that the seniotity list of 1987 was prepared in cancellation

 of the earlier seniority list of 1985 and thereafter no other

et i

seniority list has been published and seniority list of 1987

S ———
has not been exhausted till now.

R copy of the seniority list dated 11-2-87 is filed

hereto and marked asannexure A -1,

6 (V) That out of the seniority list of 1987 the candidates
named in Sl.NMo. 1 to 77 had already been absorbed as regular
employee after their secreening test, but most of the candid-

ates from seriel no. 78 to 124 which include applicants also

were not absorbed till now nor the applicants were given

temporary status as yet.

Ed

6(VI) That the applicant although were working as substi-
tute pooter in the Erefiee Traffic Department they were given.
temporary appointment for some time in electrical department,
initially for four months from 28-12=-87 and thereafter it was
extenaed for another six months vide DRM/LMG's letter No.
£/227/1/LM / Tfc/Subs dtd. 28-12-87 and Letter 20. E/227/1/LM
T£c/Subs/87 dtd. 28-12-87.The applicant no.1,2,3, 7.8,9 were
covered by that order and the applicant no. 4,5, and 6 were

appoxnted by another order under EFF(P) L.M.G.
The applicants were withdrawn from the Electrical

Department Vide. DRM(P)/LUMDING's/ letter No. E/227/1/LM/Tfc/

Subs dtd. 30-9-88 and then re-ehgaged as substitute porters

in Traffic Department under A.0./GHY vide DRM(P) letter No.

Contd. 60. escee
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I/Misc LM(Subs)dtd. 17-10-88.7he applicant Biswanath Mazumder

was re-engaged under station supdt./Lumding.

6 (VII) That the respondent no.2 without following the
seniority list of 1987 granted temporary status to 54 persons
allegedly substitute porters of Lumding Division under Memo
No. E IV/Gr.II/EI(TS) dtd. 22-12-92. In the said order 19
candidates who were juniof to the applicants in total working
days were takeh from the seniority list of 1987 and all other -
names were outside the list.

A copy of the Memo.No.E/IV/Gr.II/ET(TS) dated

22-12-92 is filed hereto and marked as Annexure2.

G(VIII) That the applicants being aggrieved approached

this Hon'ble Tribunal by £iling applicantion being O.&.No.
.22 of 1993 praying for a direction to the respondent no.2

for granting temporary status with consequential benefits and

fior maintaining #pter-aiie inter=-se seniority of the applicant:

as per seniority 1list of 1987 for the purpose of sereening

and regular employment as Gr-IV staff.

6 (IX) That the Hon'ble Tribunal by order dtd. 10-2-93
admitted the s aid application and on service of notige, the
respondent caused their appearance before the tribunal and

contested the case.

6 (X) That during pendency of the 0.A.22 of 1993 the

respondent no.2 by notification td. 16-3-94 published perters

Contd‘ 7‘..‘.'..



a new list of 45 no. of substitute porters of Traffic Deptt.
who are purportedly elligible to appear in the screening test
to be held on 25-3=94 at 10 A.M. in the chamber of A.P.0./P.C.

In the said list also applicants name didnot appear and out

of the 45 candidates in the new\list only'13 names were from
the seniority list of 1987, most of whom were juniors to
applicants and rest 32 were from outside the list and all were
junior to the applicants.
6 (XI) That thef applicants on getting information about
the sald notification filed a miscallaneous application in O.a.
23/93 for directing the respondents to allow the applicant to
appear in the screening test of 2 25=3-~94 and to maintain
seniority for absorption/ posting of the applicant as per
seniority list of 1987. |

The Hon'ble Tribunal by order dated 24-3-94 direct-
ed the respondents to allow these applicants to appear in the
screening test to be held on 25-3-94, and further directed t

et e o it

that the pendency of O.A. 22/93 should not be above for the

respondehts to consider regular appointments of the applicants
if they succeed in the screening test and are found suitable.
A copy of the order dtd. 24-3-94 passed in 0.2.22/

93 is filed hereto and marked as Annexure('3'.

6 (xii) That the applicants accordingly appeared before

-~

the screenigg committee on 25-3-94 and submitted a certified

T sy ama s o e

copy of the order dtd. 24-3-394 passed by'this Hon'ble Tribunal
The authority on perusal o4 the order suspended the screening

test for indefinite period by notification no. E/227/1/LM/TFC4‘

contd. 8. o vs
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Substitute/Pt-1 dtd. 25-3-94. to that effect and the:e;
after no screening test was held nor any communicafio; was
made to the applicants from the éffice of the respondents to
that effect.

‘A copy of the notificationdated 25-3-94 is filed

hereto and marked as annexure - 4.

6 (XIII) That O.A. No. 22/93 has been finally disposed of
and this Hon'ble Tribunal by the judgment and order dtd.l
r

15-12-94 inter-alia held that having regard to para 4,2 in t

the Maste;_zircular issued by the Railways on 31-8-92 the
substitutes are allowed all rights and privileges as are
admissible to temporary Rayilway Employees on completion of
4- Months of contingjious service,\ther&é cannot be any doubt
that the applicanhts are being engaged ever since 1981 wve
even though in different spells that it would be uﬁfair to
leave out the applicants who are included in the seniority
list published firstly on 17-4-85 and thereafter on 11-2-87,

The Hon'ble Tribunal also directed the respondents
to earnestly and sympathitically consider the following
aspects in regard to the applicants.

(i) Conferring upon them temporary status within
the ambit of para 4.4 of the Master Circular datéd 31-8-92
and to confer them the attendant benefits if they are granted
temporary status.

(ii) Giving opportunity to the applicants for

being screecned for empanelment for regular appointment against
~

vacancies as may arise from tlme to time if necessary seékingi
; [

special approval of the General Manager to© regularlse the%r§ [

Contd. Geecececces
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thair appointment and to include them in the relevant scheme

if necessary by relaxing the cut off date.

6 (XIV) That the applicants thereafter approached the
concerned authority to consider their case viz, temporary
status, screening test absorption, regular-posting etc. but

nothing has been done as yet.

6(xv) That the applicant could learn that recently

an office arder dtd. 11-9-85 has been issued from the office
of the respondent no.2 on the subject "screeming test of
subs¥ porters of LMG-Division" whereby date of screening testl‘ﬁ

e e e e ity \

of sub-porters of the Traffic Deptt. has been fixed to be

.

held on 21-9-95 at 100.00 hms. at B.P.B. in SS's Office. In this.

-
L

office order names of 53 candidates has been given. All are
as of the list dtd. 22-12-92 (Vide, annexure '2') and none
of the applicant's name appeared there.

A copy of the office order dtd. 11-9-95 is

filed hereto and marked as annexure '5°'.

6 (XVI) That the petitioner begs to state that in the
afiresaid office order name of the applicants have been

wilfully excluded inspite of the arders of this Hon'ble

" Tribunal dtd. 24-3-94 and 15-12-94 passed in O.Aa 22/93 to

maintain the senioroty list of 1987 for the purpose of

screening/regular appointment and for that matter to allow

the petitioner for the screening test.

interest within the N.F.Railway administration is trying 4

Contd. 10....

same

- 6(XVII) That the petitioner begs to state that a vested
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trying deprive the applicants of their legitimate claim just
to accomodate some others of their choice for regular abso-

rption én the Railway.

6 (xvIII) That unless the applicants are allowed to appear
in the sureening test to be held on 21-9-95 there would be

no certainty of their job and regular absorption in Railway
moreover, the applicants having crossed the age=-limits they

cannot go for £oother Govt. jobs.

6 (xIX) That the action of the respondents see dismrimi-
natory arbitrary and illegal and inoperative in the eye of

lawe.

6 (XX) That the applicants beg to state that they have
common grievance and crave the leave of the Hon'ble Tribunal

to move this petition jaintly.

7. RELIEF SOUGHT FOR :-

In the facts and circumstances the applicant pray for

the following reliefs. -
(a) Respondents be directed to allow the applicants to
‘appear in the screening test to be held on 21=09-95
at Badarpur SSTs office.
(b) Respondent be directed to call the applicants for
screening test and give regular posting maintaining
the inter-se seniofity as per seniority list publish
ander DRM(P)/Lumding Letter No. E/227/Subs/81(T0 dt,
11-2—8’_7 and firstly to exhaust this list.
(¢) Any other relief and the applicants are entitled

under the law and equity.
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8. GROUNDS

The sbove reliefs are prayed on the following

amongst other grounds i-

1) For that as per Railway Rules the applicants have
acquired temporary status on completion of 120 days of servicé
and has earned seniority thereafter. This cennot be denied

to them.

I1) For that the Respondent aught to have called the
applicants for screenigntest in compliance to the orders
and judgment passed by the Hon'ble Central Administrative

Tribunal in O.a. 22/93.

I1I) For that, for the apathy of the Raspondents the Junior
of the applicants have been put in the process of screening
test before the applicant; which is discriminatory and wa

violation of Article 14 of the Constitution of India.

(Iv) For that the applicants have been denied the benefigts

to whdéch they are entitled to.

(v) ¥or that theee is no job security of the applicants
inasmuch as they have crossed the age limit for another

Goverhment service.
(zv) For that negligence of department in keeping records
correctl§ and delay in disposing of the applicants claim

they are put to suffer enormous loss and injurye.

9, INTERIM RELIEF 3=

(a) A direction that the Respondents shall allow the

Contd. 12¢c0e 00.
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‘the applicants to appear in the screening test parpuant to

Office order dated 11-9-95,

(b) A& direction that the gwpplicants shall not be removed from’

the present employment pending h=aring of this application.

10. xhe_applicants declare that they have exhausted all the

remedies under the Rules.

11. The applicants declare that the matteregarding which the

application has been made is not pending in any other Court.

12. Paeticulars of Banmk—desft/IPO in respect of the application

I 0.0?327"37/"&7&0 /g7 75 y
1. WM} {g,e\M:_,w\/ fOMK;-»raL |

13. an Index is enclosed.

fee =

14, List of Enclosures & as in index.

VERIFICATION

I, Sri'Utéai Kanti Bose S/0 Late Niranjan
Bose aged about 34 years, by pccupation service Railway
Colony, New Guwahati, Guwahati-21 the applicant No.3 here-
by verify and declaré that the statements made in paragraphs
1 to 14 of the application are true to my knowledge, belief
and informatib. I sign this 18th day of September 1995 at

Guwahati.

L Pase
(idped W%& AS
SIGNATURE.
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v Sub :~- Provisional Seniority list of Cl/5ubs.

’ re . working in’ Traffic departrment of LMG
'&\‘ v L Division, | -
N C , w! . .
- P ————————T 010 tona Lo serordty - list- o F Cly/Subs wworking in

traffic depi-tment of Lumding Division are hereby published in order
of seniority. The critiria for seniority is total No. of working
dayn, Where total munber of working days in same, date of birth
will be takon fmx an critiria for the purpose of seniorlly. Carndi -

‘ " dates will be-called for screening test from the above list as per
' requirement. | ‘ ' ‘
! ‘ The candidates who will be called for gcreening

teat £ax from the above list, wlil have to laing with them the
original documents in support of aqge, custe, ruald fication etc.

" prov. s seniority '
n nunber dated

K ‘This i3 in cancellation
1iat published under this office letter of

i 17""4"850
Provigional senlority 1ist L '
S1. Nama . S.t'a_tionz': Total No. of
No. A workimng_days
oo 1 T Sy 3 o8
r"""”“z”'l“a' Sri Arun Sardar s DMy 3997
26" Niranjan, has (v3viH) R BRIy 3015
U3 " Drojanath Malita Gy 1972
¢ . 4. " SBwapan beb L 1704
. 5. " Manu Rn. Aich LFC 1681 -
He " IrAadlp Chalraborty SERE . 1naa
Te U IMmnngrdoy Db lonnn Loy AREE / e
8, " pBijoy Yanyal Wi d442
’ 9« " 'Noni Gopak Chakraborty - MNOC(yd) 7 £ 1403
10, " Ashutopsh Ghoue : U 1300
v wAls. " Badagl Ch. Dey LFG 1399
12. " Aloki' Bas™ THIT 1378
13. " Babul Chakrabor:wy MHO T 1371
' 14, " Badal ‘Kr. Dey PI33 1347
. 15.' Dpabul Deb DR 1334
',n 16, " Kanu Ch. Dey GHY » 1292
17. " Swapan Sikder 131G 1288
a - 18. " Bimal Sarkar . LKG 1263
i"" R 19”0 " . Raj ‘Kre Jha v . S . Gl’{‘{, . , 1262
"7 200" Subodh Deb / WA ot 1257 .
.- 21, "F Siba Pada Roy / w. CIA . it iae. 1250,
I 22, " Swapan Kabiraj . bKE 21210 .
e 23,'" Dhananjoy Namasudra "« NO/BPB- 1202
; 24, " Shankar Majumder ' ILMG « 1189 .
. 25, " Shyamal Chakraborty MBG " 1176 ‘') '
Y ‘ ;J ' Contd. XE R p/z
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| 26, Sri Badal K. Ghose LEG 1167
i : 27.7 " Tapan Seal Ply.School/LiG 1100
i 28. " . Kanak Ch, Das TTLA o 1088 -
L1 729« " Pijush Namdy LMG 1075
E 30, " pimal Chowdhury AOQ/BPB '1055
; 31, " ARlit Maiakar’, KHT S g 1055 T ‘
- 32, " Muktd nalaarf . “7 ho/prB “ 1050
; 33, " Har Mohan Das’ AO/RBEB " 1050
. 34, " Swapan . Das NJ 11 - 1047
.35, " Sudhangshu Nath "~ AQ/BPB ' 1033
36. " Sihendra Ch, Paul MO/ B 11026
37. " 'Ranjit Dutta AQ/PB 1021
38. " Barun Chanda- Hix 1020
39, "( Nirmal Chowdhury hO/DBFB 1020
+ 40, " Purnendu Sekhar webroy ho/ kR 1013
41, " Keshab Ru. Chakraborty AU/ BFB 1000
42. " Kartick Ch. Dey nih 997
43, " hmariCh. Dey MGE 991
44Im1&5tx.xﬂatlbri Badal Seal |, - Pl 985 .
45. "  Keshab Das . rp ! 972
46, " pabul Seal NEC (yd) . 90
; 47, " Pulak Das LG S 922 .
48, " Dipak Dutta LS 922 . " !
49, " Kartik Malakar a0 'BLB 920 ¢
50. _"' Tapan Chakrabort: 7 (1GWM) v LG ; 892 {
—~@>La " Purna- Bhaduwr -Gurung - - woene— QRY - SaaLa- B ——
.52o " Pranab Rn. bas G 704 g
53. "+ Manju Gopal bBeb hY/ 1D 640 1
54, " Pradip Xr. burakeyastha AV/DFD £40 :
55. " Imdrajit vadav S: o DU5/LMG 640
P 56, " Krigshna Mukherjes QY 630
57. " Shyamal Kr. e{&K)putta  LM3 502 -
(ttivin) ‘ -
2O taranh Ch. Mahanta pron L
~ 59 " Nalani Knt. Dey GLY 439
;7" 60, " Sren Kr. DAs (JGUM GLTY 309 )
7 W6le " DU hul IR 3T ;
'} < 0620 " Rudal Prasad sarme GBYM) GEY 379 |
03, " Swaran Ch. ey (iByM) CrY 377
64 " Mrimal Ch. beb LG 355
/65 " Bharat Ch. Deka (IGHM) SAY 345
- 66 " Chandan K, Dhar ] 341
<467, " Gouranga Ch. Sen Sy 334
< w68, " Sadhan Nath S LMG 320
69. " Atika Rne way 2€1C 220 . - ,
70. " Chittaranjan Chakrabor Ly (G 100G 208
* 71 " MinAl Che Goswami Iy 304
~12. " adlash Prasad Singh SirY 203
</ +734 " Arabinda Adhikary (1BWH) C G 294
74, " Tamal Bose B3 - 291
.75, " Mil, Zabbar Ali Glif 285
‘0764 " Manilal Das ure 282
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}\’ /—.-—u—-_-.._..—._._._.__—__— __. _____ o mem e b e i ke e e e . e
W 77 @ri Halir'm Konowar (HGwWi) CiyY 264
0"(L Pijoy Dutta ) + 5 LG 255
Barun Chakraport: ,gf% __LMC 2Dl o
U% saniaechl o ) oo il e )
‘«v ek nmr o o B : .‘s’m - T -f».- . v
A¢P2, Y Bhupal Shomae ,f« Coary 241
;77 83,0 " Nandeswar lalineg (16UM) Y 1239
PB4 Dulal 1ot. Paishye K,&b ' RPP 234
2" 854 ¥ lakshan Hazarl (X . MG 232
%8 Prabir Kr, . Poy - - IMC 224 -,
Y 3 Phanli Bhusan: - \f'_'_ LHG ' 221
B ", Bhola Prasad ”anu _ GHY 221
t {89k ", Keshal Dey (,9 Ty <220
| A L Rarimal €h. Sarka v Gy 219
A8, "+ utpal mt Nose @ Gily 217 .
92, "+ Bimal- tose © : B , 214 4
L2930 s Shamal (‘lﬂkrnorty VLG 2
94. " Dlpc.lk Jkr. (J‘ - ' 13 212
95. " Bankar lal Ro- C(\‘) W GHY L 211
¥96. " _Khokan Acherjes (3) o GHY 2(1)(3)
] g7, " Narayan Ch. Lawx QL/_\ S LMC 2 Coo o
| %96, ", Sunil Kr. Das & oGy : 199 , Ly
\y/g&{h{ _Promotosh, Chalkrabort ¢ , BB o e ’,-.:,197/7 | / )
‘. ,n;u;:xn Mulchogics: - - T Oy T {vwsds Pt184c e )
A0l " Safikur Rab. lkaarilb3(8) |, LG 180
~ 102, " Bhutt}u Rajak . LMG -.178
103, " Swapan:Kkr, - z}ala'ar IGV’H) LQ LG 177 '
Sy 1040 " mmann kb, o SRty ©167 oo
w05, " T Nikhil Lhar V). G 101
1064 " Milan Sarkar \ﬁ Tt / LN T
P ARl LI N ITTR mlunu\ ey el '
" " «MM 1 Lganag: Gty 160
1109, U7 svapan.@lakar ()““‘”“‘ —GHY 156
110. " Purna Ch, lahn '\w() TN 149
@\hﬂ&vmth MeL ) v e ‘\ _ Q”lw 146
wITZ, Agholk Nandy ) i L ) 1457
\E1130 " Thanu Mafumder (9 | GlY B 14
114, " Rup Ram Hira-1 ‘ LM 14
V/y115. " ashi Nath g~ L LMG 110
1164 " Uttam Chakrabort /') CHY 135 ‘
2117 " Subra !Qarmaka“( xRk LG 131
w118, " mnnalal e Y7 LG 127
«119. " sSwapan ke, \IJey . GHY 127 !
o 2200 " Sudeb MalaKar () oGy 126| ! /
So121e" Pradip Ko, Dutta @/r . Ina ; 123
223 ", #Dilip Ke, Majumdg;‘_(f‘ ) L GHY 121
S 123, " UETUR, mra(lmm)—% T AE ' 10v
1244 " Prafulla Ch. 1ra '16WM) g LG 57
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' of SC/3T certificate within 15 Jays from Lha ' - ¢
) o . date of lusue of L!n,tul letior.

, Any representation on the above Llesue must :

) reach to tLhkis office within 15 daye from the
date of issue of Lhis letter,
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Lo for

Oividxolu] lJy.hanqge (P) -
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o COPBY to i-71) AL S5/SMs /Mg (

2) AQ/BEL, DGC ‘
Sty 3) A(}/‘{D/\IOC ACS /NG () WAC/ Litc (Optg. )

i 5) ®E GB/ET at office S L .
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e N. F. RATIV AY, S
g%j“; y Offﬁcé of the
R Divisfonel Hly.Mensger(P),

. OIRISE GTER, : | Lund *ng,
Tho follow'ng Substitutos Porters who heve baen snee
11481 end heve complated 120 deys work In diffesggtgggegigogrgo
- hereby grented temporery stetus on_this Division end posted as sub -
¢ - Uttute Porter on neyo.,750/ = p.m, In scrle 750940/~ ¢t stetion
7 thown egeinstrench Irom the date of issulng this office order snd
11 nacessstty erises they w'll be 11able to be posted et eny other
stetion as.per preetico kdéin™Vogue. This doos not meen thst thaey
rra fopoirtod as repuler besis, They will be 14rble to eppuer before i
'f!m :crr‘qging tost for absorption.in reguler post as and when screen-
ng 1s m~°co. . . '

v

MNge T~ 7 T T TN eme ~ " T T TV Frasent wor-) WheTl "to bo
S }_cigggplage, ) _pgsted.on subs.
— e men whe S ww e R e Z —————— - - s e W e - L A
$(Shrd \ ‘
f}°~\;«/ Bhypal Shomn,S/0 Sri Bheba GHY onSubRg,>TR/NGC,
‘\' Rn.ShOInB. ’ .
Ao Senker Chowdhury,S/0 Bhushsan GHY v Rg.>TR/GHY, st#:gc ‘D
¥ e Chowlhury, ’ . € ‘“777777‘5;?7
AR M ,Sef1kur Rehemen Hazerike, LMG . Rg.PTR/LMG, $cv- 108 <~/
8/0. MA.Satdur Rehamen liazariks. , 2 gbm 18p
g 4 Shysme] Chelr aborty,S/0 B ‘mel LMG v RgRTor0G,
* Joyti Uhekreborty. | ' ¥
5. °  Ruben Drs.S5/0.Remesh Ch,D»s,  BPB "\ weterm: umCpare- ' |
‘ teker/BF + T1E Rgst I
o . : Room, . .
A N Nendn Uoprl Goro,8/0 Burosh e v ni, Wetermen/Bi B, i
i ~ Ch.Govpe. , . : .
74 Milen Sarker,5/0.Astsh Serker, LMG v LR.P’lR/IM(E". /]
84 Asho k@ Nanay.s/b Sudd r Ch.Nond4e LG Rg.PLR/DHRY, S(v. 11 ** 7
: A S P 195= -
. g 9 Bimnl Bosg.S/O.Kamala.D atidose. BPB- 1 PTR/IRSM. g4, 4, 7 K
10, . Mintu Ch.Roy.S/0.!1imengshu LMG 1 Rg.PTR/IMG, Hi5-am. |
{ Lel Daye o . o
' - 1ls  sPnkar Lal Bhedrs,S/0,Ramash BPB n PTR/MORA, :
;' - Ch.Bheadre, :
, 12. Redhikm Chakraborty.S/0.Resh BPB w PIR/BHRB,
; Behari Chnk"mox;ty. g
13, Md, Abanl Faf?r.S/O.Md,'\bﬂul BPB n Rpgi>TR/KIK, e |
CLeter, | | - |
‘14, KAnu Mejum’er, S/0.5~3 Jogash LMG - ,, PTR /NLN, b
Me jumder., l ;
154 Pabm Kr,”eul.5/0.H.R.”aul, MG . PTR/LKG,
16, - Khokan Dutte,S/0.Jogondra Ch, BPB " PTR/IJO,
~ !
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: teer UTE/Hest hoom/
. . BPB.i '
20, Juoes m Dierl8/0,Phomel Hire. LMG 1 Re.PTR/IME,
2 e bl Pay.6/7.JPtindrs GHY ' PIR/IGJ.
’\/ Hoarr Deye | L
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~ Veomek e, ; '
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B Seitu PPs,u/O‘Phana
Rem Des,

Reshemoy Sarma.S/O.E.
Satyendre. SPrma.

MrinalKt, NcberJee S/0.
B.V¥, Acherjes.

Keruna Tebnath.S/0, L.
Kalumoni nnbnnth

Men 11<San SﬁrmP.S/O
Kshitivh Sen Serme,

Gouranga Das, s/o Upendra
Ch.Des.
Kr.Dutta.

Nikhil Daar.S/0, Naresh
NMhar,

Swanran hufta;Ii.S/O.

_Har* tosh Dutta,

4
Prenoy Kr.Majumder.S/0,
Jagadish Ch.M»aJumder,

MAntk Ch.Doy.3/0.T. K. Dey,

Jegatish Chovdhury, /0.
Wnr15mrhnwdhnry.

Hnjoy th, UHLL“.U/U.
R =fhakrtshna Duttn._

Shyamel hadra,$/0,L.
2.N.Bhedra,
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GHYAGA/ Sub s, Rp pTR/COK,

. BPB,
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Box porter/DMV.,

'LMG " LR.?TR/LMQ.
BéBv . " "Box'PTR/IMV,
BB ) PII/IPU.

duyi " Rg.PTR/NGC,

BPB " Rg;ém/om.

LMG " Rg;’iﬁfBXJ.

LMG " ;méTme.

LMG " j LR.PTR/LMG,

IMG " LR.>TR/LMG.

LMG " €. TR/LMC,

LMU " Rg. 11/ LMy,

LMG " PIR/NJN, !
for D1v1s1onnlc§:jagaaﬁtEBZP),
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N. IF. Rallway : Lumding.
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Copy #9rwardod torinformation end necessery ection to:.
i L. Stalf conceméd thro, proper chsnnol,
2 s/, Cym/Vf e .
& 58's - LMG,I>U, DMV ,BRJ ,C?K,JID,GHY,LF G,
! - MBG,HJO,BPB,KIX ,KXJ. o b ;
44 SM's -~ DHRY',JRBM,MORA,NLN,LKG,JMK,DGU . DSR KQT ,RXR ,MGE
J SHT,0TN Rxrd 2g i, 0 YOOt RRT, KR, MGE
5. AO/BPB. ADRM & “0/GHY.K42(Optg) & 0S(Comml) et off ice.
\ » 1s roquasted to srrenge posting of thed esbove montioned
-substitutes with 1S es show grinst gech advishmy the 1
- offlco without dolnay, T )
- 6. DAO/LMG, 7)) CC/BT/BI11.  wuyc. 5 woflls
"8, A0/CHY, 9) Cory for pP/ceses,
1 10) A1l the sbove staff ‘ara”hereby sdvised to submit attested
cody of school certificate or affidevit in suno~rt of thoir
J ' Anrta of birth tncludM ng one racant possport size ~holtopuipph
A fipod et o1y, ’ S ' |
A : R
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CENTRAL ADMINISTRATIVE TRIBUNAL ,
GUUJARATI BINCH ()/Q?

. /%¢ . M. RK N0.39/94(CA 2293

B. Chakraborty & Yrs, .o Applicant
Vs.

Union of

HON'3LE
HON' BLE

for the

For the

India & Ors. .o Respondents

PBE§LNTS
MR. JUSTICZ S. HAQUE, VICE CHAIRMAN

SRI G.L. SANGLYINS, MZMIER(A)

applicant L mro BoKomka’
. Mr. G.P. Bhowmick,Advs,
raspdt., .o Mr. 8.K. Sharma,Rly.Adv.

Dt.24.3,
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84 ORDERS

/ shri Bhanulal Debnath,

Shri Dilip Kumar Mazumdar
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COURT'S ,onmaz

Learned counsel Mr B.K. Dekl

aﬁes this Misc.Petition on behalf
of 9(nine) applicants namely,

Shri Barun Chakraborty.Shri Parimal
Gh.Sarkar,Shri Utpal Kantf<Boses)s
Shri Biswanath Mazumdar,Shri Bhola
Pd.Kanu,Shri Phani Bhusan Dey and
Shri Kes* b Ch.Dey of 0.A.22/93
praying {er a direction on the
reSpondents to allow the applicants
to appear in the screening test to
be held on 25.3.94 in the Chamber of
APO/PC at Lumding pursuant to the

- ‘MA:—WL

e (N e £ Wt

Notification No, E/227/l/LhJTFC/Subst.’

Pt.II dated Lumding the 16/3/94
issued by the DRM{P)/Lumding,N.F.
Railway. Thy, screening test as per
the Notification is to select persont.
from the working traffic substitutes
porters to fill up 32 numbers of UR
post and 13 numbers of SC poats.Copy
of this applicstion has been served
on Railway counsel kr B.K.Sharma.The
matter is very urgent for conside=-
ration and decision on the prayer

as the screaning test 13 going to

be held toveerow the 28-32-1974,
pzavrd #r D2ka on hehalf of
applicents. Also hesrd Jearned
nallyway counial Mo BK.Shorma,
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‘“ere‘in 51 Nos. 79, 99,90,91,108,122,

- 111,88,87 .and 89 respactively in

“.\..that list Out of 124 of that 1ist-
" the Sl.Nos. l tq 77 were absorbed

. ) 6,
. o Abes s \
- : ‘- . . “",\
M.P339/94; \ b U,
: : [ N
}! .‘ *\ , . . . \.‘
'.' N oD ‘\)
1 -4 T
.

N

Perused statements and grounda in Y

this petition praying for the direc

......

‘‘‘‘‘‘‘‘

applicants were in the list, They ‘

after the screaning test in"1987,
The left over candidatesg@pcluding
the applicants were waiting for tho
next screening test. But no test wan
held and now decision has taken to
hold the screening‘test‘on 23.3.94,
It s to the surprise of the appli-
cants that they have not beén called
to sppesr in this screening test.In
0.A.22/93 1§stituted by these rilne
cpplicants. ptaying for direction on¢
respondents for holding their screen
ing test and empanellment for their |
regular appointment.

N
"

Upon hearing counsel of the™ 1
parties and considering facts and i
circumstances and the grievances
of the applicants in 0.A. 22/93 we |
consider it just and expedient to B
~'pass the following direction/ -%
“orders | .:g

The respondents are directed i

. to allow these nine applicants to ¢
appedr in the screening test tobe g
held on 25.3.94 in the Chamber of
AFO/PC at Lumding pursuant to '%

_Notificstion dated 16.3.94 refsrred !
ta'ahove. Dovdaney of 0,A.22/93
shall not W2 2 Ldx fur the rasnons
dants to considar gogular appointe
man£ of the applicants if thay .

saceesd L Ve serotading daat and
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4.3.9 ar9 found suitable,

Inform all cancerned immodiately.

" The applicants ars parmittod to

..("‘
' for cempliance,
N H.;} '
This Misc. Petition ‘is dlspuoed of
with the aboos lrdpr. , ‘.VL‘L‘A ;/‘e?'fj\
v ”"3 "
' '?‘ 2 l;‘\} Y ;v
Sd/—-Vioe-Chai:man -.’;*.‘ Y
Sd/= Member(A) = .. i
! SPOT
l'lemo. Noe \(,10 ot. i‘i[gqu o
: Copy for information to - h

1. Thé Gareral Managey, N.F. Railuay, Maligaon, Guwahati-11,
%. Tha Divisienal Railway ﬂanager(P), N.Fe Rallway, Lumding,Nagaon.
3. Mo BoKe Daka, Adve, High Court, Guwahati.

4, Mr. B8.Ke Sharma, Rly.Adv,, CAT. Guwahati.
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ANNEXURE - 4

Notification N.F.Rly. DRMAP/LMG

NOE/227/1/L¥/TFC/Substitute/Ptl. 25-3-=94

For unavoidable circumstances it has been decided to
pending the screening test as all UR candidate of TFC substi=-
ﬁute £ill further order. who were called to appear in the
screening test on 25-3-94 vide notification no. E/227/I/LM

TFC/Substt. pt-II dateced 16-3-94.

For DRM/P
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 NJF.Rallway,

=,

oTOm " , ' Office of the .
SEEICE Onn) e, - ~ ‘ " Divil,Rly Manager (P), L ’
) - Llarding, dtd; // /9/95,
-Subi~ Scrgoen in{;. test of Subs, Porters of mg

Division, . l

" The following traff fc subs, perters who were engaged pricr
1. 1.81 gmd heve boen gr ented T, S, issund undar this office order No,
EIV/Gr,II/1/ET/TS ) dtds 22, 12, 92, "aro harcby alvisod to appear bofore
the Screening test which is Tixed to bg held on 21/09/95 at 10-00 hrg,
at BPB in Sg'sg 0ffico., - ’

ALl the camdidates we hercby advised to br ing thelr orviginal
v first gppo intment lottors/ordors,school cortificate, caste cartificate
otc, In oripginal and duplicates of each to produced’ the swame at the
time of scraegning test, falling which no cand idate will bo allowed to
appear in the screening -tast, -

. It may kindly bo ensure that no ema fdate 111 be allcwred. in the
subsequent absentec test Without any valid reasons and documentary proof,

This issue with the aproval of competont anthority,

Nanes of candlidstes,

j S1. §{ Nane c - -} Father's nae - § Place of
7 Nooi o ‘ § working undor wthan
l_Ln&mHm_;n_Jf_Qm"__N_MLQ___wmw””m“m
1,8hel Bhu  pal Shomoe Sri Bhaba Rn, Shomo Rg” Porter/Nae,
3. M Sankar Chowrlhury " Bhushen Chowdhury, “do-/Gly .
3. Md.Safikur Rehanm Md. Saidur Rahmm :
Hazari ka, " Hazarika Reg. PTR/ 4G,

- 4eSrl shyanal ,Chakrebor ty,Shri Bimal Joy ti
) Chakrabor ty y  ReJPitnzma,
S. "uben Das, Ramosh Ch, Das, Haterman - cum Caretaker/
: v BPB (ITE Rost Roon, )
6.," Nenda Dulal Gope, 8hri Burosh Ch,Gope Call boy /B

7." Milon Sarkar " Ashdsh Sarkar R Waterman/ n4¢,
R 8. " Ashoke Nndy " Sudhir Ch,Nanay ~lo~-/ MG,
, 9. " Bimal Bose " Kamala Pati Bose Porter/sca
i 10." Mintu (h.i)ey, " Hingngshu Lal Dey,- Rg,Porter/L4q,

. 1. " Sankar Lal Bhadra, " Ramesh @, Bhadra, Porter,Moan,
i 12, " Radhika Chakr chor tys" Rash Behard '

!' Chakraborty, Porter/BiRD,
' 13, ' Md, ddul Fataly " Md, Hdul Latlr RG Porter/KTx
14,Shri Konu MaJUmder, - Shri Jogash Majunder Porter /N LN,
15 " Pban Kr,Paul " H.R.Paul . Box/Partor/ e,
16, " Khokan ‘Dutt ay " Jogendra.Ch, Dutt ay Porter/iJo,
17." Syepan Kry Doy, (8C) " Janint Kr, ey, RG,Parter/NGC.
18, " Bhaben ‘Ch,Das,6C ) Bergw Ch, Dag, ~do-/ LKG.
19, " Sugh il Kr.Ihar, M ananty Kr.Dbher, Waternan -cun-carc taker
o : TTE/Rost /Ro on/BPB,
20, " Jana R Itira, (SC) n Dhumal Hira, Box Portar/Cik,
2. " Ponna 1al Day, " Jabtindra Moh o Doy, Li/Portor/aiy,
22. " Promothosh Qhakr abor ty, " Sashi Kr,Chakr abor ty, Bax Porter/KxJ.
23, " Tiken Hirq(sC) " PilllavHir g, Porter/IPN, :
2%. " Bhogran Bora, "Panchanan Sora ~do-/DSR,
" 25, Kalu Dutta, " Jogendra Kr,Dubta, Torter cnp.

Cmtd.......2~/
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No.B/227/1/1M/ITc/Subs/PELIIT  dbds

d ‘ -2-

= U E U
P .8ubra Kpemakor (SC) A8 Jadu Wwpal Karmakar
272.5hsi Puirna Ch, Leha "Hianjen Loha

26, " Toapan Day, - S U L2 1ash ColDey

29, sankax Ch,Roy, . . C " L.Batva Rem Koy

. " dnenta K:i.Das (8C) . " Late auulya Das,
~ 31, " Dulal Kt,Baidy g, - " Direndra Bawdya

32" Tepan- Ko Dutta, T Zarat Ch, Dutiey

33. " Dsb.ndra Ch,Ruy, " Naroy sn Ch, Roy,

34, " Babul Jnadury, - - ¢ - "L, RBnadury -

35, " Bhap=n Saikiaq, ' " JogomSaliklia

B, " sagar Das, - e " cnovanjan Das,

37." Narwan Debnath-II o Y U. K. Dabanth,

38, " Kinkar Grha " Bajoy Gh Guha

39, " Bejuy Dubeaq, " J.iindra Mohan Duita,
40, " Swap o Dutt a-I o " Jetindi o Ch,Dutsa,
41, " Shii $ajin Das, " Dhana Ram Das,

42." " Mrsal Kanbl  &cher jee " B.N. achor Jes,

43." Karuno Dsbnath, " L Kilumoni Debnath,.
44, " Monik San Sarnma, " Kshitish 32nSarma
'45," Gouranga Das (SC) " Upendra Ch,Dps, -

46, " Dilip Duttq, .. . " L Baroda Kr,Dut ta,
47, " Nikdhii) Dhar g " Narosh Dhar, -

48, " Swyapan Dubta-TI - . " Haritosh Dutta,

49," Pranoy. Kr.Mazunder, - " Jogesh Ch,Majunder,
50. " Menilk Ch,Duy, " T.K,Dey,

SL. " Jagads:h Chowdhury, (8C) " Surjya Chowdhury ..
52." Bajoy Ch.Dutta, .dba Krishna Dutta,
53, " Shy amal Bhadra, " PJil.Bhedra, -

4
Box pf_:l'li-}'-l/ﬁ"l‘(}.

Pou. b /RXR
Reg, v o-1 /BPB,
Poi o MO .
Ports /MG,
Rg.Pare.. /KL Q,
I\g. FL: \l < /Jll)'
Pt MESN
Ponie /XX,
Port s /JT0.

LIt Pe el /124G
RG Purbt-  /LIBR,
LIt Pory ,»/NeC,
LR Poviov/NGC,
RG Pe 4. /BRLE,
RG Pext . /4AGLE,
LR Pwroip G,
Pozter /D k. i

RG. P\) ;\;r‘i" / SHTT.
~A 0./ e n g,
LR Pov ol /G

o RGPe L L /ING,

Port- /Lic.
Sin. Peuva/4Ce
Porta: /it (L7, !

for DI(P)/Lumding.

N Ry,
/09795,

Co py forwuwded for wformation and n/action tos:-

1) s8's/ MG,DBPB, GIY, NGC,SCA,MO&R,BERB, KT X
) ) { ¥y

2) DQi/IMis (2) RAC/IMG & DPB  (4)
‘8) 08/Corm/01G, (7) 05/0ptg/LiC,

RXRX, RXR, LiBR,B
CGS/NCC, SS/LKG!

¥

UF, AGE, DC4, DPU, SHI'T, 16N, D3’ R, CE , 20 /N 4G,

Thay avo rodquosted to sparo end direct tho cval L cone sl

worlting under them to proceed .to BPR to appear in

e =ozusing

s~reening tést. to be held on 21/09/95 at S$S's/BPB ch anpsl.
They e aLso advised to submit their working repa’ in pres-
crpsed proforma ( enclosed) in the nime of &P0/PC/uid ...

Seal cover un ar- before 18/9/95.

4K/ GiY, BPD, (5) TTE(Kest Rucin)/BP B,

Cwy
1T or Dmll(P)/ﬁﬁdlng;
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